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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

0A_508/91, | .. Dt, of Order:1-2-94.
Ramanna
eesoApplicant
Vs,

1e The Sub-Divisional Officer,
Telecom, G duwal=529 125,

2. The Telecom YPYistrict Engineer,
Mahabubnagar-509 050, '

3. The Chief General Manager, Telecom, o
AP, Hyd=1, , T

4, The Dirsctor General, Telecom,
(rep. Union of India), '
New Deihi-=110 Q01.
esssRespondents
Counssl for the Applicant : Shri C.Suryanarayana
Counsel for the Respondents : Shri N.R.DBevraj, Sr.CGSC
CORAM:

THE HON'BLE SHRI A.B.GRTHI : MEMBER (A)

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : ‘MEMBER (J)
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0.A, 508/%91 Dt., of Decision : 1.2.94

ORDER

I As per Hon'ble Shri A,B. Gorthi, Member (Admn.) {

- a- N
The applicant who belongs to, Scheduled Caste,

claims that he had worked with the rgspandents for about
387 days betyeen 1.4.1939 and November 1990. Then his
service was terminatsd. His c}aim is that haééhould be
paid daily wages equal to 1/30th-of the munthly wages

S

of a reqular GrogﬁjD amployea;;for the puzpsse of his
work under the rgspondents, He also glaims that he

should be re-engaged and allowad to continue with all

cnnsequanfial benefits,

2. . Mr. N.R., Devaraj learned standing counssl
for the respondents confirms, that the name of the
: , | R,
applicant has since been included {in the seniority list
of casual mazdoorsand that as and when there is ung§4ha

would be re-engaged strictly in accordance with his

seniority.

% As rsgérds the applicant*s claim for payment
of wagess Qe diregt the respondents to yerify the agtual
number of days of yorking of the applicant and pay hiqq
‘ - 7
wages equal to 1/30th of the monthly yeges of @ regular
Group D employze, after deducting the amounts already

paid to-him, Thse respondents shall comply with this

direction within z period of 3 months Prom the date of .

‘communication of this order.
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4, , \Iq/vieu of the categorical assurance coming
from the respondsnts with regard to the pe-engagement
of thé aﬁplicant in his own turn in agcordance with
the seniority and extant rulss, this application is
disposed of without any further order. No order ag

to costs.

**7?” Htviy ‘ :
(T. CHANDRASEKHARA RED?43 (A.B. GORTHI)

MEMBER (aJuDL.) MEMBER( ADMN, )

Bated : The 1st February 94,
({Dictated in Upen " Court)
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Deputy Regmstrar(J)W—

spr

1. The sub Divisional Officer, Telecom, Gadwal-125.

2. The Telecom District Engineer, Mahabubnagar-OSO.

3. The Chief General Manager, Telecom, A.P,.Hyderabad~1,

4. The Director Ceneral, Telecom, Union of India, New Delhi-].
4. One copy to Mr.C.Suryanarayana, Advomte, CAT.Hyd,

5. One copy to Mr.N.R.Devraj, SI.CGSC.CAT.Hyd.

6. Cne copy to Library, CAT.Hyd.

7. One spare copye.
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